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SHR1 N. SRI RAMA REDDY: 1
woaould like to know how much money
Dr. Dharma Teja is left with—whe-
ther it is legal or illegal money—to
roam about the countries of the
world, and how much of that is
Jompany's money.

[ RATYA SABHA]

te Questions 692
SHRI SURENDRA PAL SINGH:
the

)

} We have no information about
assets of Dr. Dharma Tejs.

NarcopaM IsLAwn

1 *92. SHRI M. P. BHARGAVA:+

SHRI KRISHAN KANT:

*Will the PRIME MINISTER be
pleased to state:

(a) the area and population of
| Narcodam 1Island in the Andaman
l Group of Islands;

(b) whether any geological survey
has been Inade 1o find out the mineral
wealth of the Island; ang

) (e) whether it is proposed to send
| some more families for settlement in
the Island?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) 2.62 square miles. The Island is
uninhabited.

(b) Yes, Sir. The Island was sur~
veyed for sulphur but the conclusion
of the survey is that its exploitation
will not be economical.

(¢) No, Sir.

SHRI M. P, BHARGAVA: May I
know whether a survey hay been
made to find out whether people can
go and live there and whether the
basic amenities like water, accommo-
dation, etc. are available?

SHRI B. R. BHAGAT: Sir, our
ships go there, The question whether
people can live there, whether there
are facilities etc. does not require any
detailed survey. People can live there.

SHRI M. P, BHARGAVA: Because
it is uninhabited some other countries
claim that it belongs to them, That is
the reason why it is necessary to send
some families to settle there and
have propietary rights on the island.

*The question was actually -asked
on the floor of the House by Shri
M. P. Bhargava.
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SHRI B, R. BHAGAT: Nobedy has
claimed it. The island belongs to us.
We ourselves should not say such
things.

SHRI A. G. KULKARNI: Apart
from the geological survey, may I
know whether any agricultural sur-
vey of the land has been mgde in the
Andaman and Nicobar Islands because
it is reported that sugarcane can be
grown profitably in that area and if
not may 1 know whether the Govern~
ment will take action in that regard?

SHRI B. R. BHAGAT: The point is
whether people should be sent there
or there should be surveys for agri-
culture and other things. That can be
looked into.

SHRI S. K. VAISHAMPAYEN: In-~
vestigations are said to have been
started 4o fir?' out if the Burmese
authorities have put up some pillars.
May I know whether these investiga~
tions are over and if so what are the
ronclusions?

SHRI B, R. BHAGAT: Sir, there
are and there were no pillars indicat-
ing that there ig any authority of
Burma over it and I again repeat that
the Burmese Government have not
claimed this island. This island is not
in dispute; this island belongs to us.

SHRI M. M. DHARIA: Sir, when
the question regarding Kachativu Is-
land was discussed here it was assur-
ed in the House by the hon. Prime
Minister that a team of the External
Affairs Ministry, Defence and the
Home Ministry will be appointed to
have proper demarcation. and also to
arrange for proper profection of our
border areas. May we know whether
such a team has been appointed,
whether it is going roun the country,
whether that demarcration has taken
place and what arrangements are be-
ing made to protect such areas which
are vulnerable from this point of
view?

-~ -

[2 MAY 19687

to Questions 604

SHRI B. R. BHAGAT: Sir, an in-
formal committee of Secretaries did
go into this question. They have
brought out a paper and this matter
is being looked into.

SHRI M. M. DHARIA: My question
was whether such a Committee has
been appointed,

SHRI B. R. BHAGAT: T said an in-
formal committee has been appointed,
They have gone into this question and
they have prepared a paper. \

MR. CHAIRMAN: Next Question.
Here I would like to hgve your
advice. There are eleven names here.

SHRI BHUPESH GUPTA: And
there are some more.

MR. CHAIRMAN: And some more.
I think when there are so many
names put up I can take up only
four or five, otherwise this Question
will fake an hour. If is very wrong.
Therefore shall 1 just take the first
four names and go to the next Ques-
tion?

(Interruptions)

SHRI BHUPESH GUPTA: That
would not be right if you take the
first four names. There should be
some principle.

(Interruptions)

MR. CHAIRMAN: So many of you
are talking at the same time,

SHRI BHUPESH GUPTA: Either
by lots you take or you . .

SHRI A. G. KULKARNI: Sir, you
take from the last. To give justice to
all ..,

(Interruptions)

MR. CHAIRMAN: I would certain-
ly like to listen to your views but if
ten Members start talking at the same
time how can [ listen to you?

SHRI BHUPESH GUPTA: It may
well be that in future . ..
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AN HON. MEMBER: Don’t azllow
Mr. Gupta.

SHRI BHUPESH GUPTA: ... we
shall give all our eight names first
and you won’t get any chance at all.

SHRI CHANDRA SHEKHAR: I may
request Mr. Bhupesh Gupta that once
in this House we agree that leaders
should generally not ask questions
and on our part we agree that we,
members of the Congress Party, will
refrain from asking supplementaries;
only backbenchers should be allowed.

(Interruptions)

(Several hon. Members stood up)

MR. CHAIRMAN: Sit down, Will
you sit down? When I stand every-
body must sit down. I would like to
know whether we are running our
House on the principles of democracy
or demonocracy. What I say is this, I
am trying to get your advice. If ten
people get up, how can I hear? 1
would like to know your views gene-
rally. I would like to have the advice
of the House in this matter.

SHRI BHUPESH GUPTA: My sug-
gestion in this case is that I do not
have the presumption . . ..

- (Interruptions)

SHRI BANKA BEHARY DAS: We
are wasting time. . . .

(Interruptions)

MR. CHAIRMAN: Again you are
repeating. Again you are repeating
the same conduct. When one getleman
is talking, four people talk at the
same time. How can I hear and know
what is being talked about? Therefore
I shall call you one by one. What is
your view?

SHRI BHUPESH GUPTA: My sug-
gestion—again they are talking—is

[ RAJYA SABHA]

to Questions 696

if the ngmes are there, you may
kindly apply your discretion. You
can see the names and see that the
questions among the list names are
Jistributed keeping in view the
various trends and parties. That is
what is done. Otherwise, it will not
be there, Then, after that you can
ask people who have been left out,
according to your judgment, and you
are always wise as to who should be
asked. Therefore, the matter is entire-
ly in your discretion.

0y

SHRI JAIRAMDAS DAULATRAM:
May I say that this difficulty has
aricen because of an attempt by
some Members to prevent the Chair
from using itg discretion. The normal
practice is that when one Member
puts the question, the Chair has to
use its discretion and somebody
catches your eye and supplementaries
are put by him. Now, all other
Members of the House are deprived
of their right to catch your cye by
some Members giving the game ques-
tion and determining ‘amongst them-
selves that no others but they will
put supplementaries, I think this is
not 'fair either to the House or to
the Chair, 1 think e should go
back to the old practice whereby one
Member putg the question and others
try to catch your eye. They can in-
form you privately that they are in-
terested in the question and that they
should catch your eye,

SHRI SYED HUSSAIN: Sir, I be-
ing a new Member, want to say that
when a question is put in the House,
it becomes the entire property of the
House. So, every Member has a
right to speak on that or to ask a
question. Other Members must not
be deprived of the chance to msk
guestions because some Members
have put the question. I think it is
the property 'of the entire House.

MR. CHAIRMAN: Mr. Kulkarni,

SHRI A. G, KULKARNI: May I
know from the Prime Minister whe-
ther it is a fact . . .
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MB. CHAIRMAN: No, no, I am
not asking you to put a question.
Please sit down.

SHRI BHUPESH GUPTA: He may
be disqualified.

SHRI A. P. JAIN: In such matters

the Chair ghould have full discretion

Now, the point is how much time
should be given to a question. That
depends upon the importance of the
question. So far as this question is
concerned, I have no doubt in my
mind that it is a question of great
importance and, therefore, con-
siderable time should be given to
this,

MR. CHAIRMAN: In fact, I had

decided to nallow ten minutes or
eleven minutes for an  important
question, There can only be two on

any particular day, and then five to
six minutes for ordinary questions.

SHRI A. P. JAIN: The second
point is whether the persons who
have given notice of the question

should necessarily get precedence. 1
agree that they should get prece-
dence, but they should not have =
monopoly. Other Members of the
House should also be given an op-
portunity to ask supplementaries. In
all these matters, vou will have to
exercise your discretion as to whnr-
ther Members who have given uotice
should be called and whether any
Member, who has not given notice
should also be called,
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SHRI DAHYABHAT V. PATEL:
May I submit that under the Rules,
allowing time and calling A Member
to put a question ig entirely your
discretion, It is very kind of you to
take us into confidence and ask for
the views of Members, May I sug-
gesi that it may be done inside
your Chamber and not on the floor
of the House. That takes away so
much time, But I do submit; >n be-
half of persons who ask questions
that T used to ask a large number of
questions until I came to occupy this
seat. May I submit that s person
who takes the trouble of sending
notice of a question must get pre-
cedence over others who do not take
that trouble. In certain cases it is
your discretion whom to call and
whom not to call and the House must
submit to you, if we are to have a
semblance of order in this House,

MR. CHAIRMAN: Anyhow, since I
have asked the advice of the House,
I would also be definite as to my
attitude, and I shall do so tomorrow
or the day after. So far as this is
concerned, I shall {ry to call a Mem-
ber from each Party. Mr, Mariswamy.

U.5. TANKS TO PARISTAN THROUGH ITALy

"03. SHRI S. S. MARISWAMY:+

SHRI A. D. MANI:

SARDAR RAM SINGH:

SHRI N. SRI RAMA REDDY:
SHRI BANKA BEHARY DAS:
SHRI R. P. KHAITAN:
SHRI N. R. MUNISWAMY:
SHRI RAJNARAIN:

SHRI SITARAM JAIPURIA.:
SHRI NIRANJAN VARMA-

. SHRI A. G. KULKARNI:

Will the PRIME MINISTER be
pleased to state:

fa) whether the Government of
India have recently sent any commu-

TThe question, wag actually asked on
the floor of the House by Shri S. S.
Mariswamy.



